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{21.11.97 Heard Mr B.K. Sharma, learned counsel
, i ‘ for the applicant and Mr S. Ali, learned Sr.
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; form  ~£ ot ume , {C.G.S.C. The application is admitted. Issug notice
B o ATO U ¥ to the respondents. List it on 19.12.97.
d;m;‘ )? ?5:}"( 27 ' . Mr Sharma prays for an interins. order
ﬁatcd — J)- W - of stay of the impugned transfer order dated
¢ oo 1 §21 .10.1997. List it for hearing on the interim
Dy Reghsirehs order on 28.11,97.Till then the order of transfer
© is stayed.
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X the interim order dated 21.11.97 shall continue.
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/’/52‘€>;L fSQ12.97 _i;';_;- 1 .-This application has been
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,f%b&hd Cﬁﬂibg faagﬂ }0 2 ed order of transfe whereby the
SE&aﬁwrnn7TE¢F>/€; /%9 /1490m7 applicant was transferred on promotion.

0\7f4 }f"”f@” 2‘3'&»'2?&"""““!"me _applicant al'so’ desires’ to ‘get the

aAnnexure-3 impug-

4h&7 o pmqmotion but he does not like to go
/i‘)’b;\-‘ﬂuU""Ou'ov-c,;lo9045Otcuv;ccon‘ctransfertd-0 Ol'.vﬂv’ o-ui-'l;‘,'cltu
o S Héard Mr S.Sarma,learned counsel

i Pooseae ot mie . wal. appearing on‘behalf of * thhe ‘ applicant
’  gnd Mr S,Ali.learned Sr.C.G.s.C for the
respondents. Mr Sarma submits that the
applicant is very much ﬁillipg to get
the prom?tion. However, he does not
want to go to the/ place of posting.
! Mr Sarma has not /been able to show
anything that the transfer order has
! been pasged malafide or for any oblique
! purpose. Mr Ali |submits that the appli-
| cant wad transfdrred on promotion. No
malafida-has been alleged by the appli-
‘cant and he has| been transferred from
Kisamari to GuwWahati . There is nothing
to show that the applicant will be
“w..q‘.,prejudic?dwif he joins iIn the promotio-
hal post at ahati. Considering the
 submissions of the learned counsel for
the parties I/ feel that this is not a
fit case to
{. Though the case has been fixed
for order Mr/ Ali prays for vacating the
interim order dated 21.11.971there is
noWe i [ #R s semt i cefon 3 N
ngly the a plication is dismissed.
Cohsidering the entire facts

‘and circunstances of the case however,
I make no/order as to costs.
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This application has been filed
challenging the Annexure-3 impugned order
of transfer whereby the -applicant was
transferred on promotion. The applicant
also desires to get the promotion but
he does not like to go on transfer.

Heard Mr S.Sarma, learned counsel
appearing on behalf of the applicant and
Mr S.Ali,learned Sr..G.S.C for the
respondents. Mr Sarma submits that the
applicant is very much willing to get the
promotion. However, he does not want to
go to the place of posting. Mr Sarma
has not been able to show anything that
the transfer order has been passed
malafide or for any oblique purpose. Mr
Ali submits that the applicant was
transferred on promotion. No malafide has
been alleged by the applicant and he has
been transferred from Misamari to Guwa-
hati. There is nothing to show that the
applicant will be prejudiced if he joins
in the prcmotional post at Guwahati.
Considering the submissions of the learneds
counsel for the parties I feel that this
is not a fit case to be admitted.

Though the case has been fixed for
order Mr Ali prays for vacating the
interim order dated 21.11.1997. In view
of the above, as agreed by the counsel
for the parties I take up the case for
hearing. On going through the records
and cn consideratiocn of the submissions,
I £find no merit in the application in as
much as the application does not disclose
that the order of transfer was made either
contrary to the provisions of law or feor
a malafide intention or for any oblique
purpose.

Accordingly the application is
dismissed.

Considering the entire facts and
circumstances of the case however, I make
no order as to costse.
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